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DEMANDS FOR GRANTS, 1978-79—
contd,

(i) MmN1sTRY OF LABoUurR—coOntd.

MR. DEPUTY-SPEAKER: The
House will now take up further dis-
cussion and voting on the Demands
for grants under the conirol of the
Ministry of Labour. Shri Lakkappa
may continue his speech.

SHRI K. LAKKAPPA (Tumkur) :
On that day, I was saying that the
Labour Ministry must have a good
understanding with other Ministries
and must get their full cooperation
because various Ministries come with-
in the purview of the Labour Minis-
try. But manv Ministers have not
been consulting the Labour Minister.
An example 1o this ig the recent tragic
incidents that took place in Bailadilla,
about which the hon, Steel Minister
ha's come oui with a wrong statement,
misleading the House and the prob-
lems bave not been discussed with
the Labour Minister before such a
statement was made and this has
created guch a disheartening situation.

book.

I would like to focus the attention
of the hon. Minister again to the
unemployment problem. I would
like to give the recent figures, quot-
ing ‘Patriot’; The job-seekers are over
one crore and out of this, the num-
ber of job-seekers belong to schedul-
ed castes and scheduled tribes in the
employment exchange registers in
June 1977 is 12.08 lakhs and sche-
duled tribes 2.75 lakhs. The number
of placements effected by the em-
ployment exchanges in respect of the
scheduled castes and scheduled tribes
during the period January to June
1977 was 35,891 scheduled castes and
1,974 scheduled tribes. 1 raised this
issue through a non-official Bill for
providing a subsistence allowance to
the unemployed people. Bu: my
friend, Mr, Varmaji has no sympathy
and no consideration and has come
out, after making arithmetical calcu-
lations, saying that they will have to
spend so0 many crores of rupees for
this purpose. This clearly shows that
the Labour Minister has got no sym-
pathy towards the unemployed people.
One day, it will blow you off from
power. You must also see that youths
are on rampage. Youths are demand-
ing doles.

Intervening in the debate, your
colleagué made a statement that he
would advise the farm workers to
organise themselves 8o as to enable
the Government to meet all their
demands and to redress their griev-
ances. May I add on to your sympa-
they for them, if at all you have? 1i
you have got any tears, you can shed
them now.

Will you kindly see that the condi-
tions of millions of unorganised farm
workers are improved and there is
ameljoration of the condition of these
workers? They are the backbones of
this nation. Where the land reforms
have been implemented, even there,
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it hes not been Emplemented in the
spirit of the legislation. Wwill you
kindly treat the marginal farmers on
par with the workers in the industrial
concerns? Will you kindly extend
to them the same pension and
other facilities?  Will you also

that compensation should
beglvmtothemtorlossottheir
limbs or lives? Will you kindly con-
sider giving them transport facilities
%o move from cne place to another
for work? The wages that they have
to be paid have not been completely
jmplemented in various States. Even
the annually paid agriculturai work-
ers should be brought under the
Industrial Disputes Act and all the
appropriate labour laws should be
apphed to them. Theretfore, it is
necessary that there should be codi-
fication of legislation to bring under
1t the mnillions of farm workers who
have been unorganised in this coun-
try, so that thewr grievances may be
redressed. We have asked questions
in thms House about the clandestine
operations of certain organisations in-
dulging in selling of human force in
this country not only from Southern
States but elsewhere also. You have
stated m reply to 8 question that
people were taken ‘o the Gulf and
sold out There ig no legislation to
prevent such selling of human beings.
It 18 nothing but slavery which you
want to introduce and perpetuate.
Will you kindly ynearth such clan-
destine organisations which are ope-
rating in connivance with many of
the officers attached to the various
ministries and also jn your ministry,
because they are encouraging such
clandestine organisations in Bombay,
Calcuttia, Delthi and other important
cities and making money? They allure
them with jobs, take them and sell
them. That is how man-power 1s
being misused gnd the power 1s
being abused 1n your ministry and
other ministries.

My friend Mr. Sudheeran wanted
to speak and I shall cut short my
speech. The rajlway employees of
various categories including station
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masters have demanded that at least
uniforms should be ; et
alone other grievances. In spite of
many representations by usions in
the Southern States, the Rallway
Ministry has turned a deat ear to
them. Therefore, it is the responsibi-
lity of the Labour Ministry to look
into the matter when such demands
come to your ministry in consultation
with the Railway Ministry. They
come out with a statement that those
who were victimised at the time of
emergency will be taken care of and
their legitimate demands will be met.
But these are only crocodile tears.
Even today, one year atter your com-
ing to power, the people are still
agitating for  small things as they
were doing before, There is not even
an iota of sympathy for them and not
even an iota of understanding of their
legitimate demands and grievances.
The All India Station Masters’ Asso-
ciation, Southern Zone, have given
notice of a “Stay In Strike” from
20th April 78. They have given a list
of 36 demands. Will the Labour
Minister look into the difficulties of
these people and also into the griev-
ances of those people who are attach-
ed to the Southern States and who
have represented to the Railway
Minister, Industries Tribunal and
also to the Labour Ministry? With
these words, 1 conclude and request
the Deputy-Speaker to provide an op-
portunity to my colleague to speak

MR. DEPUTY-SPEAKER: You
said you would conclude, but you
have taken more time!

SHRI HARI VISHNU KAMATH
(Hoshangabad) ©* How much time is
still left?

MR. DEPUTY SPEAKER: When
we started, we had one hour and 45
minutes including the  Minister's
reply. Now, I think, it is hardly
about one-and-a-haif hours.

st e st (srerarer) o
Iusra wgRd, & ww ey off ok
I ATHIT AT AX ¥ o awrd ¥
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& WY oy e 8, Wt o, g R
e gem §, sfee Y gl W oo
Far fear o wfgd, W@ 0% AW
&7 500 wwar AT wfew ww &
T W d7 Fw § at 2 e R
& ¥ @io ow WA AR e
Far ¥ ad e § 1 Ry AR
T T s AR AT TR @
o §

THe Qe o THe ¥ Wy
&1 & 7 @ 50 ¥ ¢, &7 T
¥ Ny Al W AW W §, IR
i R ) waag ¥
frrae 12 w2 w19 fogr o §
fort e @F o qHe o wo ¥
WA SN 50 EITC AP FTT HTH
¥ o T T ) SRE & sfi
s AR § 1 W AN g N
gl 9T B =Aeqr g &) ARy
nreew & fafraw Sy 56 9% &, A
N Fa ¥ AT Wt wW FQ §,
T AN 12 92 fagt awr o ot ok
wh ¥ Wt aff e 8 0w
T gt §, fiew 39 w1 e Aff g
¥ 1 Q% qFo Wo qWo H 7 Wy WA
t fe ¥ T ¥ W ¥ wE
fafran 4w 2 w2 75 A &, fodx
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o W ¥ g mif o wwd § 1w oy
% 599% 56 9 wr T §, Wew wgt ¥
S¥arcy & sorgdl WY wy ofy wff forwr gy
g1 ot aw @ fegfy dwdter &
ot &1 agt a7 Ao o ay g &
T w1 R Iy A awr g §, Wi
I I o7 Jw § WT Q%o qHoe e

~agaryay
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Fferes Qo X w1 SR W o
I w1 AT W A gt ¥ ot A
a3 wogT 12 W2 ®TH ECN wgy



353 D.G. 1978-79—

UTE WX 9T 4 91 5f7 @7 ¥ fgam
¥ u agw fear oar § AfET oy we
gl ¥ feli W owd A S 4
far il #Y a7 ATE 500 ¥ 1000 T
&, 97 wndt s 9 ge-gfamd
¥ g dr S A1 o foar Sar & Afw
Ity & awg & fag 99 ¥m #x
T I AEY PrqT AT &1 AT Fw
g ® fr #igw e o g a7 el
TATT 7 | g, I a8 Al
arée g W WY 7 IAETAT Y FR@AH
g, @ ¥ S FEE dA¢ &, 99 A
guafrert ov ag dW owd g
wrfgw w7 w7 & foao A1 wEA FAT
g

IR & A7 0T 9@ E5Y I
& gaTe =T | TH 41 JevT F FAA
mT q2w ® @ Fhw 5 AT@ AN
FW 74 & AT R oF 1@ q
I AW TH, 1971 T gAV R,
faa & genta @av  &T ¥ Ul @y
Ny 1 FoEeAE EfE WA
FET ATFIT T FT & gAR AIER,
& | w1 R gfgw T fen 6 5
Frer =fasr & seanr & fom Sa & &Y
&1 g4 far s wofge )

A @@ ¥ weadey et afawi &
FT A, wERE FET A ga-glaamd
F oAt § g i v & ¥ we
&F I F HF T ITICAE 7 g
T g W7 OF WY FTA SR
T % N ufw 1 g wgd
fea & fag ar =firg

AT %y T § qmra aar § A}
qY S A J KT TG FEE |

SHRI V. M. SUDHEERAN (All-
eppey): Mr. Deputy-Speaker, Sir,
602 LS—12,

CHAITRA 27, 1800 (SAKA)

Min. of Labour 354

this Government has totally failed in
safeguarding the interests of the
working class. Even the basic rights
have been taken away from them.
They are being dealt with guns, not
with peaceful conciliatory methods, I
am sure, this Government has no right
{0 continue because the working class
of this country has been brutally
handled and they have been shot to
death.

The reports from Pantnagar are a
clear indication as to how the Janata
Government deal with labour problems
and agitations of the working class,
The workers have been shot {0 dealth
and their bodies have been burnt in
the cane field This shows the ten-
dency developing in the country as
far as the labour situation is concern-
ed. This Government is in power
because of the atrocities committed
during Emergency. But, now, this
Government has totally out-beaten
the previous regime in the matter of
excesses. Now the unemployment
situation is very explosive, although
the Government and the Prime Minis-
ter had assured the House that it
should be solved with in ten years.
But no programme has been seen in
that connection. The unemployed
youths of fhis country had not been
given any indication regarding the
solution of the unemployment pro-
blem or how they are going to solve
the unemployment problem. There is
no com¥efe programme in that re-
gard. -

Even the demand for providing un-
employment allowance to the un-
employed youths has not been accept-
ed. Some of the State Governments
like Kerala, Punjab anq others have
come forward to provide unemploy-
ment allowance to the unemployed
youths. But this Government has
refused the demand of the youths
of this country to provide unemploy-
ment allowance.

May I know from the Minister what
is the policy of the Government re-
garding creating more employment
potential. It is to create more em-
ployment potentials or to kill the
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employment potential? 1 come from
Kerala where lakhs of people have
been engaged in traditional industries.
1 wil] give you one example in this
regard. Contrary to the declared
policy of the Government, for
mechanical processing units licences
were given to a private factory at
Narercoil to produce coir mat mech-
anically,

This ig a major traditional coir
industry of Kerala providing employ-
ment to about five lakhs of workers.
This will pose a serious threat to the
unemployment situation.  Repeated
requests of the State Government,
Members of parliament, trade unions
and of the political parties have been
ignored by this Government to
safeguard the interest of the workers.

This Government is issuing licences
to the monopoly houses for mechanised
fishing. That will throw out thousands
of fishermen from their traditional
job. May 1 know from the Minister,
it this is the situation, if this is the
policy they wish to continue, what
will be the fate of those people? If
they wish to continue this policy, then
there will be an upsurge ugainst them
and this cannot be tolerated at this
level

I would like to highlight some
aspects regarding age limit for re-
cruitment in jobs. Now the age limit
for recruitment in the Central Gov-
ernment, State Governments, public
undertakings, nationalised banks has
been fixed at 25—30 years. In =ome
S'ate Governments, it is 30 years. If
you do not increase thé age limit,
then lakhs of people would be left
unemployed. The fact is that age limit
must be increased atleast for five
years in the case of Central Govern-
ment jobs  State Governments,
nationaliseq banks, public undertak-
ings and other agencies. If you in-
crease the age limit then they can
provide more jobs. This Government
has not evolved any national wage
policy. Now the prices are mounting
up and the Workers are not in a post-
tion to have both ends meet. There
has been a lot of guffering. So, I
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request the hon. Minister to evolve
a need-based wage policy which will
help the working class of the country.
The number of labour disputes hes
increased this year. There is total
unrest in this flield. The existing
system hag failed to cope with the
demands. So, it is high time that the
existing labour laws were amended
so ag to give more powers to the
conciliation officers because a lot of
labour disputes are kept pending, It
18 very necessary to amend the exist~
ing labour laws to give more powers
to the conciliation officers,

Ancther point I would like to rase’
is aboui the pitiable condition of the
agricultural workers in the country.
There is no comprehensive legisiation
in that aspect. Although we have
been doing something for the promo-
tion of agriculture and for the welfare
of the rural masses, the real benefit
in this regard has not gone io the
poor people. They are still under-
paid or even unpaid, and they are ex-
ploited by the rural rich of the
country. There is no security of
tenure. The Standing Committee on
Agricultural Labour has recommend-
ed the need for a comprehensive
legislation, a mode] Bill, in this
regard. I would like to appeal to the
Minister to prepare a model Bill gor
the benefit of the agricultural workers
of the country. The Kerala Govern-
ment has gone to g certain extent in
this regarl; the Kerala Government
have passeq the Agricultural Workers’
Bill; it is a landmark in this aspect.

Our country is facing a serious un-
employment problem. A lot of our
youngsters were geeking jobs abroad.
Now, the Labour Ministry js going
into that aspect and ig trying to evolve
a new policy in this regard. But I
would like to point out that hundreds
of job-seekers have been brutally
prevented from going abroad by the
strict implementation of the rmmigra-
tion Act of 1922. Evepn those people
who got the visa or the NOC from
the Gulf countries have been deport-
ed. This has created a scare jn many
part¥ of our country, especially in
Kerula. So, I woulq request the hon,
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Minigter {o evolve a formula in this
regard and use his good offices to
relax the Immigration Act of 1022,

MA. DEPUTY-SPEAKER:
conclude.

Please

SHRI V. M. SUDHEERAN: I do
not want to gpeak more. The main
tunction of the Labour Ministry is to
safeguard the interests of the work-
ing class of the country. But unfor-
tunately this Ministry hag failed in
upholding the trade union rights of
the working class The anti-labour
attitude of the Government wasg very
clear when the Government asked the
State Government to de-register the
trade union which functioned in
Tumba. This method, thiz attitude,
15 a clear indication of the policy of
the Government—of the Labour
pohicy. 1 would request the Minister
to re-assure the House, reassure the
representatives of the people, that
their pledges and promises made
during the last Election will be
fulfilled.

st wrea wam (AAww) - Iy
agred, wrsr ¥w F wafe € o waf
¢, AwroraTT A a9t @t § @ ag W)
TN qgeAq a7 T oAy § fy agi -
e gAr §, v AN anfa ik
fagme g § 7zt 9T a7 wrEwE §) wraT
t fr vud ww F& @ dvr oY qwr
o agiy § I gaw Ifew wie-
w1 fad | AR et @t & o ek
g WX §37 A9 W A AT wR
& fs qr a0 ¥ T xE aoe Aed
gar wMF af wAvar fomy  wfiewl
oW gY) W OF €8 T
& Irfr § far wor ow oY g T I
"FE Y ae ¥ fead wfael & wy
T gl | TR WY AT ¥ oA S
vifrwi o wnierdr  frmdr fig,
Y gAwr qifefedwr gmr Wiy
¥ wawar g fr donde & F off 0w
Tt i ¥ qof, Hontz % qx
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THX § I Wrirardr AT
wrigy, I wdlt frdard aggE @
fagd wg 9@ W ¥ s ¥ fag wmr
| og W &3 gred g & fr Q@
q¥ afer = o Wi ¥ ywToATT
¥ X 9T Ty ¥ o W rw fod §
ITHY W & ame wrelt § fie arsfwor
O g | safeel & g &, §R-
afirt & gra 7 IW A g v gER
oz ¥ o ¥ ag Idwr AT w00,
g w1 JgwT fraawr aa wifga )
faeq oy @ gw ot Qe § 5 forefy
gy, e, @few w7 w9 oW
qaay § 7g ey ft o § wa-
T gu ¥ g gwrfem ot #
Y sfeel & gra & o & a7 o Hw
aA T, 4% W0y &F 1§ AT 7@ I
qETgrar | frare ¥ fag gl gEe
¥ wRT A g £ 6T oF T
gzt Y € | QaT WY gwr ? AR A
# wg e &, & WIORT qeAT g §
fig faedt TR ¥ g% fraw amar fa
™ ¥ ww et wagd € omgat )
o o # ag wogdr f @ il o
TEET AT A AE FTAT AT A IFIR
forerer oy feear fiw woaT o oY WO
fag wr we feur o forw o
LW T T §, I A€ A AT
qE A §, T BT A YA Ay
§ Sfer arft wr dar W wrer o,
faoslt w1 wamr d@r erer Wy
™ AFTe ¥ frod < arel § o oot
wad ¥, 0w ¥ fgw ¥ o §, 97 A
¥ g7 Gt e W IRy g v A
femr arar 1 o & v wrowTe Wr€, ol
oft Wiy arrrd ¥ forg & g AT wr o
fe wx g sfeedn fvar, sy @l
wifaut o v Iy qU  daw
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fearar srow w2 frar 8 wfvE wrREa
werlnl & I Aqper WX ATl & R
NAYT FT GV FoTHL 4 WAT HAAHT
qe W f5 gadr Nl W
weifeat g€ & ag wog<l # avw fwar
WMC 1 A W A GHEET ¥ gAY
AN T THA ¥, N FERAG A AN
F % ¥, gl S ¥ wogd) & DA
®T WV FaT FT WU vy A 5 o
Y 29 T I GAIT TTAT FET § AE AT
& A% e A wSA ) qF FAT §
e AL G CCIE SO Co T
& T s qgh A w1« W qw
TR AiTE F WA 14 WTEAY AT
aF ¥ 1 g T @A AT Y, gAY
quiagd gée g€ £

¥ 5w wamew ¥ WOy e fr
gqt gfetrai &Y feafw wry & o
#Y W W wgF A qE T
T ST A | 7§ JAR A 9 4w
ey ¥ wrt § f5 o fevefa wowten
s @rmt sfag v & gro awear
& T &Y o SEwr A% g% 9w e
w¥¢ a1 gl 02 F wrar ora § 1 Frawl
# ag afcrd @A afgn fir ot daw
mienw & gr T a7 faaw & e
F g, gAY forelt oY srarerar 3 wteft
o 1T | 57 qFTY 77 qfcad 7 fraw ¥
fear wrAT Arfeg o

TP qa< ¥ ark ¥ @y
e W 0T gt ¥ F gEwr ey
ey g, aufy a8 @ 8 Y aw
t o frest 18 76t ¥ wror a% AN @7
§ oot ¥1¢ wrReT 7gY gur ) At &
¥ orarE W O qrEET A oga )
qiimer W guear oY gt At I
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ag wre fdar gf A dawre ¥ & owx
Fmerd & wigw fe oo frr qaR
Rat ¥ A qg A WA A xg
7T & FITTHY WA ¥ W SART qwETT
qrEd | SfeT T@ A BT W TR,
& Dag wgm g fv o fw
W, x@ wagfew &, 9T
TofiESAA @ W IAs dew
arei ¥ fom gew goT FT ATAETH &Y
R g h owewT H A AN ¥ A
GyT o §F avr w1 gafead T &ar
e 1
& spwr orwg w79 wrd foedard
Fwar § | IA9T 3¢ 1w § Fr fgaw
areyea § fraY acw § Twrd ) feareav
& Y 7 7q ) AR wA g7 fawr w77
FT v grr wien | a wiafias s
q% zHaT 78, wETQ & ¥ g, fiw
7 @ ay, ATRAT G RE § I=y I,
stfrs gafsa g1, qwer @, (67 s
g, ey TerE oo sz Ag AT T
grar =rfew 1 g w sl 73w A
T FEAT FT 2EATT EY FFAT E |
Tagt v ¥ A g o WA A
ary Sreew &Y Y, & A%Ar & fF wan
g1 At faer, mF gawag afeaa
fagra @1 w17 3w afawr &1 37
forRzum @ afgr | mw giar aal
2 ? wam ¥ afaxy &Y nw Afm @
F@F uF W @Y, g §9 AT A
dresr nw 7€ afaa awd, IEH WA
anT & fAex §9 Wiv AT TEAT Y WY
w98 F I garer s fran g o
m&f*gﬂmhmgaw@ev
FoaT § | QAT g7 FIE T @Y1 T
A7E Y WA 7 @, AfET T o9
ST g wreTEe @ f6 SaaY w9t
figr & 7T & fre qre7 e @
qg W g wifgT |
wfawt & oY =W A S at
Fre dww Y faret & gt worgdy Wi
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ATy I arg wYg ewts T g
afg® | gAw w0 i
@Y wagm ¥, I A1 ;G
avsn ¥ &, T gawr wrw 3, A &
qRAT § FF AT AT OF Yo
{ﬂ&mmwfmwaﬂa‘ﬁr
& WY e A 3, A feedard
A frgn awear &Y wEA W
T8 Aq HY AT T T F10 AW {ATEY
FTEN

gasr w17 § fF 7 afae & fami

A T FY AT R g ¥ WE H

s gt FY gif T agwd ) TEF

fam afast 7 wEar §a1 1 gAY

forerr-ReAT TEA-AET, WA-TTA ST dfe-

T g A 7g AA HF (AN, 4¥ gAY AN
HATAT AT TR @1

aqmfs wgrr, i fF oy 4%
frya frar, AT & wrad a1 A
Fz wvey il prt | v & g g fr o
TmdwE A& gwr }, &F A &

& Ay A% mrr oz & fF 98 @
«AF17 F74 2 (% 98 A3 9a%q G 9,
fres 30 av wfgh ar 10t «fed
az &4 1 A HAF"A 73 AfFT IAAT AHT
T 5wy F74 & % T @19 ¥ 38 w9
Ty wv fad o Aefzd 5 1 I wdwT
T &, EATETAY &, EW TW FH
qT F7 77, gA W € gt A e
FAR q4Teq 4 56 fagq ¥ W qEm
areEq fFar @

15 hrs.

g & wron & fa o femr & gond oy
F=a 73 ¥, W faera gar 8, SRwT
qufeorrr averrfofter 3o &Y ey &
TR g, 91T ag fe g A g, v
Jfaw srefiea 8y g frs agavr e
TEFT & Arg q@T w1 G N wie
TATR | AR q WY gatage wzAr
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g€ 2, Su¥ g aaw A Wi | w
¥ A gy W W fesr foew
Arge feacmar g, gader WY v
FF YA R TG AT G 4 qHE FH
# 11§ arw g Evm ) AfeT g8 W
 fr 9 go &Y o1 8, Sa% foer
strAY, Avfin @t e fe it et
IGWT AT BF T T 9, W W
gzt & 18 oY 77 FOw R, IF
FT AN & Foy e warery age Aol &
TR HUAT | TA V0T Y7 oy & ang
# 5w wATAT FY AATY FT GHGT HTAT

g

st et W weEm) (Ivsta)
IITLM ARVET, & v AATT Y HOTY FY
amir w7 g frev ow W A @
aarery X Y w14 o &, & g R
frgat axHT & WOk & wfgFRy )
gsraa fFar qr Ak 998 wiws
e fam ¥ g9 gewre 7 I wfe-
FRIFY QT Fog e faar § ) oy
$@ waeqrd AT §, Y foedr waw aot
g qr R AT g R
141 et i ag 9 qweET Frde
farem & fag sma 3 1

370 F AT, afe wror 7€ worg
qraTRG § WAT , A JATT ST ZA
& aga fawra §ar 3 1 gaar A0
qr I &, g arg Y Wy ¥
o3 7 WY I FTEY GUT §F FAT 9T
& 1 A GO ¥ AT e fE ady
sqaeqr A T fr o aF TAw I w7
wfiaw faota 7 &Y @0y, a9 aF I Ja
fastar <@ | 28F woATAT /Y HIL
ggrAr & w4 | F9 deq & fag 3§
qErQ e frar ard ) mfaet &
qIF WeE IR 3N & W &Y A oft
T qrr FAT A Gt § 1 Ay =i
&% & wwra & frzar § sy s agraar
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a e ¥ wrow I gRAT geAr g0
¥Aforg 7 wmreas § i ud fr 3w
1= 7 faar w3y, /e wiw frda %
o I da ey AT Wil

qR X wfesy fafa ¥t v g
FAA Y §, 7RG TTHT IUWT H 5w
e 7 qrerr Svm s & TR TR )
¥t Ferrafer wroar dar o Y w7 §,
I gz ¥ #1 wavg far omar &, 969
o ax FR) 3% e wfawrd srde
aft e ran §, o dar orr w ¥ fag
foartarT € | WA g A faadt
xgzres PaeY wY 99d gre & four §,
3Id wirer frfy & aearg & OY agy
FEIC A mgafEat 97 @ §, I
woar wifgy 7 Frafwa ®0 & dar
war feay aer wfgdy Ak fagai &
AT G Y A oY e w gl
g 297 war § i e fas i wagd
w1 AW T Fraar 1 Ao wew Y
W qF ST 37 Wifgd o

e o A & weeda o
giferea w@ @ §, ST Hafady s
o § | At Tangat gt A ¥ adf
frerfy @ 1w ff T, ot W
TG o) o H W w9 wy-
qrar ¥ grfeqee & s ot 7l frerd §
forad wroor wTEY TEETE T § W
worgdl wT AV wwT ¥ g W g
T § | S qg wet QTR g an
wg Wt i gy e § T o ¥ A
wE T WAV

# ¢@ T ¥ vrmre i v s
gl A fordy A gt o ey
wifigk ag et §, aog I gE
T v § | F gETnT v QT s
FORIT WX | AT oY g A<
& 5 Fivofr wrr F ad § 1 fel e
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F WY vmr saar sfier % ol gt
waeyT &% fip & gar T wT X

[SHRITMATI PARVATHI KRISHNAN in the
Chair]

oot ¥wr ¥ v S¥Ardy v agn
T AT T W T w2 gw A )
oAF 41X %y Wr § o SdArd qar
g g wifgy | wiew ¥ wfis
W FT ¥ & gl &1 WS HA
wrfgd W< ag e wifg? fe w7 & v
gy fpat gV ) W age ¥ W
AN WA, T T O 9T FHEFR
2w & Al 9V wew wRw &
weliaTTg T § W WY /7 oo 6
QX F B0 F7F & | TR T AT
=g e Ty sgaam AaT g
ag Aifx 97 a% a7 7Y ¥ a9 a%
Rl aweqr AT WA

wiEF A F1 AT AT Y 7 gy
¢ wiwd W aww wAw 9T q@OY
15w A | ¥OT 9 q@ WFT G
§ fagix Jormre awrd & o forar
o § 1| 77 9% wiuw ¥ wias Qunnre
2 af | g syaeqr v wifgdy 1+ A
t A g X FA9rd werr faar
£\ sfipa o frad Qo I war T8}
mgrrTaET Al ) Kawr ¥ ag
wgar wrgar § v g wiw ¥w § wliws
X TIFE FF faar w9 & wer fad |
afz ag T wvg ok 9 TR F IR
TEA AT WAL FHT AW 0 | -
farg ¥rar fraza & fis wfew & wfes oy
¥ wedy AR A QAT A A st
g w1 Rgral ¥ wewl w0 w faed,
gferar FATe, 7€ w9, 12 ST wrw
wiwe arn & A, dgrw A Qo ¥
g xwe frgd oY sl wr wrwd
TELT #Y AYE WY FT § 9N gH O
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of 1 wror fawelt ¥ o wF wf vl ¥
¥y =y forerar § i wr B & Frer we
oAy G wrewe qf A Wi 4|
wr @ &, € wrar ¥ s agr o Qe
frerr | ¥E wE(Y ¥ wATE =T
ot e gl § e T wve Wl
¥ owed Y o 1 A g ¥ wRT
wrdor frafwr fear omd arfe s
grer ¥ oy T WY Rgrer & Y ST Qo
e gw fear a8

# wraeia AaY oY ¥ s Aeaw
¥ oF T 917 T Agar § fe o
art ¥w & w7 freq a9 W Y &Y
FOgT WA qWTAT AT Q[ § 9y
MoFTEg O ¥ w1 Aw { sonar o
@ ¥ 1 gy mfr § Ay 9WEY WEN WY
g Wi 7 T W T G |
¥ grar Y T g v S ¥ @fe
faelY wFTT ¥ T Y Tawy sATT ¥ @
g | ¥ @ qr ¥ 2 TR T
Fri[fpog ® wRlew 7§ fag
Y WY AT qear &1 ¥ U
frigs oo § R vWR & wew
¥oew Ty ¥ § fe s W ey
# B¢ gwear &1 a1 gEd 9o fiv g
RIEIT 9T TATE g, TETA I A,
Ay 9ET §Y S qAWr dar whed |
gt a4 § fie ST TR ST s
&, % wr9E g AT g, ST s afw
gt §, afeT wrHar W gowar €
FTRT FT QI ATHEF 7 FIH T THR
&1 @ § fr wreT w93 @), fra
g A ? oqq &S @ SwwE
o O gfwe O ot o &), TRy Ty
&7 qUTe FO | gF A AAT ¢ TS qWA &
forg wifeT gofar & arr foT ag oy
o orer & 1 oo A § f worge wamar
T WA A AT 9%y Wi
Iy e feafir s et & forey
ag S v A o gpy | QY fefir
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dar 7 gy waw forg & frdar s fie
B Y qTRAET ATOW Y T IA I
e fiear omd, Tewrer Qaw ferar o
Wt werr froig & #T awedr w
geRTaT WTA | W AR 91X e
aTd i ¥ § Afrd I G X
fadtw 1§ safer wgy ey &4

T Eg ¥ TATITT At # ey Tar
g7 %X FAT Awfny fed oy @
forerdy an & 7Y sy dr AT} )
for STt & gEae A § W@ I
0 A W w<Ar wrgy §, A gl
@@ F AW gy § s oay
et ware & afy 7 ), g
T ArE B FY AIE T IR AW qX
S Y AFT I Y 1 T AT Ho Zo
ams gfw & fear smar g
[ag wafar wedt ady § W ¥ qm w0
1§ wor 78 9 o) e Rw ¥
oeET TH NWIC FT § ST EH 9N HT
a1 @' g, Bl At Aw g%
WE B OFH TR TELAN 9
BT §, I 9% IR TR AT =R
g vafa @ Qe owfgg 1 ag
dwgfemy g ag g ® ofwm arelt-
qeYS FT sHAGTY 7 FL A AT 7 W
afiew o orw TR § oror sEAY
SERYT AYESE ¥, wEgT s ¥
TR g g E § AR & A 7g
Ay ¢ 5 @ awr sEm W d
7| ST Y W FT R § el e
I GRS ® GAAN N qE &R
& @ | Tq TET T AAE §
it grer 77 W& WX 3 ST AT
Y G AW ¥ I FH FT IO 7
W, Og qFT A @Y a7y
ANET I T & AR &7 g oy,
% fau & sgw goIg, o &
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[+t g=w 97T weaa]
anear § fr oo wag da § A
vt & Y 3, IR miww F wT F
TEAA § G GE ERIT WAiTE 3w &7
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR1 RAVINDRA VARMA):
Comrade Chairman I am very grate-
ful to the hon. Members who have
participated in the debate on the
Demands of the Ministry of Labour.

In fact, it is very clear from he
observations that have been made by
the distinguished members who spoke
in the course of the debate that there
is a considerable degree of unanimity
ag far as the attitude to the problems
of lahour is concerned.
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Madam, my distinguished and hon,
friend Mr. Sathe, who opened the
debate from the bencheg of the opposi-
tion, who unfortunately is uwbsent this
afternoon—I am sure he must be
attending to more important things of
which there ig no dearth—as well as
my distinguished friend who spoke
last, Shri Hukam Chand Kachwai,
underlined the neeq for a national
attitude to the problems of Isbour.
They said that thig is a subject in
which party differences should not
cloud our attftude, that industrial
relation is a matter of national con-
cern, that unless there is harmony
and peace in our industrial undertak-
ings, production is bound to guffer
and if production suffers there will be
shortages. There will be scarcity.
There will be increase in prices.
There may even be loss of employ-
ment if the economy goes out of gear.
It is, therefore, a common national
concern to ensure that the wheels of
industry go on efficlently. And it is
accepted by everyone that this happy
consummation for which we devoutly
wish cannot be amchieved unless labour
receives its legitimate recognition, the
rights of jabour receive their legitimate
recognition, the wages that labour
receive are commensurate with the
demands that are made on them to
lead a life that is in conformity with
a minimum gtundard of living, unless
there is security in employment, unless
wages retain their worth and unless
it is possible for us to ensure that the
erosion in the value of money does not
erode the rea] wages of labour as
well,

It was also pointed out, Madam,
that besides this it is necessary to
ensure that labour has a sense of
belonging—I am quoting my hon'ble
friend, Shri Sathe—that labour must
have confidence that their problems
would be attendeq to confidence that
there would be an Impartial gbjective
sympathetic machinery that would
enable the expedifious gettlement of
their disputes and grievances.

Madam, I ghall not at this moment
go into the details of what this means,
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But I wish to underline the fact that
there is a universal desire in this
House that the policies of the Gov-
ernment, the policies of trade-unions
and the policies of tne barons of in-
dustry must be such as promote peace
and undervanding in our jndustrial
undertakings. It is a national obliga-
tion cast by the demands of develop-
ment, the demands of justice op the
governm 'nt anq the leaders of the
trade-un :n movement as well as the
leaders of industty to ensure that
each In his own way contribute to
the creation and maintenance of
harmony 1n our industrial under-
takings.

Madam, I was somewhat sorry to
hsten to Mr. Sudheeran as well as
my hon'ble friend, Shr1 Saugata Roy,
who almost painted a pictufe of gloom.
They were not sparing in their words
Ordinarily, Madam, I am one of those
who expect a high standard of de-
bate and a high standard of contii-
bution from my hon'ble friend, Shn
Saugata Roy who, unfortunately 1
not here this afternoon I was, there-
fore, somewhat surprised at the man-
ner an which they attempted to paint
2 gloomy picture of the scene I won-
dered whether they were looking
backwards; 1 wondered whether they
were tving 1n the present or the ugly
dieam of the past was still haunting
their ymagmation.

MR CHAIRMAN: As a nightmare

SHRI RAVINDRA VARMA: I stand
corrected when you Madam Chan-
man make such delectable suggestion
for i1mprovement of language.

Madam, 1t 13 sometimes said hy
many mn this House as well as out-
side that the industrial situation has
taken an ugly turn. Tt is said that
industrial unrest is galloping in this
country. An attempt is made to pre-
sent a very alarming picture. I am
not complacent.. .

SHRI K. GOPAL (Karur): The
President has also said about it.
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SHRI RAVINDRA VARMA: I think
Madam  Chairman, it is one of
the rules that in the debate
the President’s name is not to
be montioned—for a purpose or m
vain  Madam, it is being saig by
some that there is an increase, an
alarming increase, in unrest. I am not
taking a complacent view, but there
15 a difference between a realistic
view and a pessimistic view. The facts
that are before us, that are available
to the hon House so very clearly 1s
that there is nothing alarming in the
number of mandays that have been
lost 1n the year. In the last 8 or
10 years, the annual average of
mandays lost has been approximately
20 mallions It 15 true that therc have
been some variations in the year of
the military involvement with Pakis-
tan. The number of mandays lost de-
crease 1n the next year, in the peak
year of the Emergency too. The
number of mandays lost increases in
the year of the railway strike, the
number of mandays lost went up to
40 millions but otherwisc the nation-
al annual average has been around 20
millions. This year the flgure is 21
millions. I would like to point out
that apart from the absolute number
of mandays lost, it approximates to
04 per cent of the total mandays
scheduled for work. And I would like
to remind the hon. House that this is
not far different from the average of
the mandays lost in many of the in-
dustriallyy advanced countries like
the UK or Italy, Australia or Canada
or many other countries Now, when
I say this, I am not justifying the
loss of mandays. Let my hon. friends
whg are interested in trade union
movement realise that I am not say-
ing that mandays should be lost. No
mandays should not be lost But what
I am trying to point out is the man-
ner in which a scare of panic is being
created.

Now, here I would like to point out
another important factor which has
been underlined by my hon, friend
Mr. Saugata Roy and other Members
including my good friend, my esteem-
ed colleague, Shri Chitta Basu—he
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always keeps vigil over the working
class—who has made a very powerful
and eloquent speech the other day
and it is unforgettable for me. It was
pointed out that in the last 7 or 8
years, the share of mandays lost due
to lockouts has been steadily increas-
ing. In 1970, it was 28 per cent, in
1972, it was 33 per cent, in 1975, it
was 65 per cent in 1976, the full of
the glory of the Emergency,—it was
78 per cent, And in 1977 stil), it is over
50 per cent. I want the House to
think whether it is the share of the
mandays lost which is increasing or
galloping or whether it is the loss of
mandays due to stoppage of work by
strikes that is jncreasing. This is a
fact which cannot be ignored. Now,
the number of mandays lost due to
strikes in 1977 was 10.5 millions, the
lowest compared to the years 1970-
1975, it is 10.5 millions as a result of
strikes.

Now, 1 come back to this question
of spreading a scare, creating g panic
saying that the situation is alarming
and deteriorating in an alarming fa-
shion, it is suffering from galloping
T.B. Madam, I would beg to submit
for the consideration of the House
that there are two vesteq interests
which are interesteq in creating this

scare. One is those who believe
that by saying that there
is chaos, there s anarchy

there iz no control possible by the
removal of the curbs enforced on the
working class, on the restoration of
the rights of the working class, one
vested interest, political vested in-
terest which tries to prove that the
Emergency was justified. They say,
that after the emergency is over,
there is chaos in this country. The
other vested interest is economic
vested interest which is represented
by some owners of industries who
are for curbing the rights again, who
want to create an atmosphere in
which it will be possible for them to
do what they want, they say that the
restoration of the rights of trade
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unions and the workers has led to
this pass and therefore restrictions
should be reimposed in one way or
another. They do not want to sur-
render the fruits of the emergency,
fruits that they garnered during the
emergency. It is well known that
among those who sung the praise of
emergency, who said that they never
had it so good were the capitalists of
our country. I may not be far wrong
if I say that many of those therefore
today are very anxious to prove that
the freedom that has come with the
going of the emergency is responsible
for industrial chaos. They are accus-
tomed to the authoritarianism of the
emergency, to the economic fall outs
that they had as a consequence of the
authoritarianism of the emergency;
they remember the days of eclipse
with nostalgia and they would like
them to return. I say this becaus in-
spite of the efforts that the govern-
ment has made many of those in-
terests have refused to reinstate those
who were victimised, whose services
were terminated during the emer-
gency; they have refused to review
the workloads which were unilateral-
ly altered by them during the
ecmergency.

SHR! CHITTA BASU (Barasat):
What have you done against them?

AN HON. MEMBER: That would
be his conclusion.

SHRI RAVINDRA VARMA: My
hon. friend shows the technique of
debate. J was trying to point out that
there was an interest behind paint-
ing this picture and I am sure my
hon. friend will agree with what I
say in this regard.

I come to another point to which
reference was made by my good
friend Mr. Saugata Roy, The other
day he ridiculed the Labour Minjster;
he is free to do 50; I shall not ridi-
cule him. He looked at the report
and found that the Labour Minister
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had intervened only in 12 disputes.

SHRI K. GOPAL: He ridiculed
the Labour Minister, not the Minister
of Parliamentary Aftairs.

SHRI RAVINDRA VARMA: You
can make a distinction between one
and the other. Mr. Gopal is yet to
learn something about Advaita. Now
Mr. Saugata Roy saw that the Law
Miniter dealt only with 12 disputes
and he worked out mathematically
and said: one dispute per month,
the Labour Minister has tackled. 1
am afraid he did not look through
the report with the care with which
he should have. Those 12 disputes
were disputes which the Minister
himself had to deal with, like the
dispute of the Port and Dock workers
of Bombay port, bargemen’s strike,
Vizag Shipyard negotiations, cement
dispute, bankmen’s dispute, etc. In
al] those caseg very ugly situations
were averted by the timely action by
the Labour Minister; there could
have been loss of production worth
crores of rupees in many of these
cases 1f timely action had not been
taken. He forgot to look forward, to
look 1nto the other pages, to the
CLC's organisation which 1s the or-
ganisation which should deal with
the disputes. Every dispute cannot
be dealt with by the Labour Minister.
The CLC's organisation in this year
dealt with 5964 cases and settled
4885, out of which 81 per cent were
disputes settled during the year itself;
of this 70 per cent disputes were
settled in 2 months. In the same
way the labour officers handled
1,38,763 grievances of which 1,38,325
were settled during the year,

Now I would like to turn to some
other important questions, i.e,, the
questions relating to the policy that
this Government has adopted in this
field. Soon after our Government
came into power, we realised that if
we have to deal with the problems
that we saw in the field of labour
relations, we have to take some short
term measures as well as some long
term measures, These short term mea-
sures we thought ghould consist of
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the identification and removal of
irritants which were responsible for
the eruptions of unrest in different
parts of the country, These included
the restoration of the trade union
rights, action for reinstatement of
those whose services were terminated
in the Emergency or to reinstate or
review the cases of those whose servi-
ces were dispensed with without the
normal judicial processes associated
with disciplinary action or termina-
tion of services, alteration of work
loads, the Compulsory Depos;t Scheme
and the Bonus. In all these cases, gs
the House knows, the Government
have took action. The other day my
distinguished friend, Smt. Ahilya
Rangnekar referred to the fact that
in spite of the Government’s issuing
necessary instructions in this regard,
there are many cases of the victims
of Emergency not being remnstated,
I shall come to this question cur-
rently; but as far as the long range
action that we had to take are con-
cerned, we thought that the first
thing we had to do was to revive the
machinery for tripartite discussions
and to find out ways by which we
can streamline and bring into being
an effective machinery for the settle-
ment of collective disputes and in-
dividual grievances In pursuance of
this analysis of ours, we not only
revived the tripartite conference and
mvited all central trade union or-
ganisations—to attend this tripartite
conference. .. (Interruptions) There~
fore, we took the necssary steps to
revive the tripartite machinery and
to have a full-fledged discussion on
al] aspects of the legislation as well
ag the other steps that the Govern-
ment have to take in this field.

Last year after the tripartite con-
ference, I had occasions to tell the
House about the discussions in the
tripartite conference as well as the
major decisions taken—one was to set
up a Committee to report on @ com-
prehensive Bill for Industrial Rela-
tions and the other was to report on
the workers’ participation in manage-~
ment, the third was in relation to the
Consumers’ price index and the fourth
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was a decision to hold a special con-
ference to dea] with the problems of
the agricultural labour and unorga-
nised labour. 1 am happy to be able
to tell the House that on each of these
counts action has been taken by the
Government,

The other day my good friend, Mr.
Saugata Roy. again, said that this
Minister is carning a reputation of
being a Minister who appoints Com-
mittees and he referred to my dis-
tinguished colleague, Mr. Charan
Singh and said that as Mr, Charan
Singh appoints Commissions, the Lab-
our Minister is appointing Com-
mittees. Here again, I am afraid that
he was a captive of caption hunting.
He looked at the report and found a
committee for this, a committee for
that and said that the work of this
Ministry lies only in appointing the
Committees. All of us, Madam, are
sometimes fond of captions. But if
we chase captions to the effect that
we become captives of caption hunt-
ing, then we revert to an infantile
state as far as the contribution to
debates are concerned and I did not
expect that from him,

If we do not have Committees, then
are we to have obiter dicta? Ig it
that the Minister or the Ministry or
the Government should dictate?
Without Committtees, how js it possi~
ble to ensure the widest possible con-
sultation and discussion with all in-
terests concerned?

Now 1 would like to remind you
and the House that each one of these
Committee was asked to submit its
report in two months and with the
exception of one Committee or so,
almost all the Committees completed
their work in two months and sub-
mitted their reports. T know the next
question will be, what has been done
with the report? Somebody said the
other day that the report was sub-
mitted in Dccember; why was no
legislation introduced? I plead guilty
to the charge that no special session
was summoned to introduce this legis-
lation. But the presentation of a re-
port ig not the end of the question.
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The report has to be studied. It has
to be discussed jn the Cabinet, It
has to be drafted as a Bill and then
it has to be introduced. I would like
to tell the House that after the re-
ports were received, we had discus-
sions on the contents of the reports
with the presiding officers of indus-
trial tribunals, and labour courts,
with labour commissioners and other
interests and with the State labour
ministers. Who will say that these
were not necessary steps in consulta-
tion? After the widest possible con-
sutation, therefore, we have now
arrived at the stage where, as I told
the House earlier, the Government
will introduce a comprehensive Bill
on 1industrial relations in this session
itself.

Now 1 come to the question of
workers' participation in manage-
ment. This committee also has prac-
tically completed its work except in
relation to the question of trus-
teeship, which is a somewhat longer
range question, as you can easily
understand. In respect of the ques-
tion of workers’ participation, the
other day somebody, I think from
this side of the House said—ideas
are common and they go round—"Thig
Government is committed to the con-
cept of workers’ participation. The
Janata Party said it in its manifesto.
Why this delay?” The impatience is
highly understandable; it is excusable.
I do not know whether one takes
inspiration from the Bible:

“And God said, Let there be
light; and there was light!”

The Janata Party said in its mani-
festo, “Let there be workers' parti-
cipation”. And, 1o and behold! There
was workers’ participation! Ig it so
simple? Those who are aware of the
problems of workers’ participation in
management -and I am sure their
number is not small jn this House—
know that there are many aspects of
the question that have to be consi-
dered. It is true that from 1948 there
has been talk of workers' participa-
tion. Some schemes were introduced
as far ag the banks were concerned
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and in the emergency two schemes
were introduced for a limited king of
workers' participation. But you are
aware that this has not given satis~
faction to our workers. or employers.
There is no feeling that these sche-
mes that were introduced either dqur-
ing the emergency or before emer-
gency allow the workers to have
their ful] share of effective participa-
tion in the management of industry.
No trade union has said that these
schemes give them scope for effective
participation 1n management. My good
friend, Dr. Subramaniam Swamy,
would agree when I gay this. First of
all, there 15 the question of levels of
participation in management and the
kinds of functioning that can be
transferred to the organs for parti-
cipation at the different levels—at
the shop floor level, at the plant
level, at the Board level or at the in-
dustrial level. Then again there s
this question of the attitudes of the
management as well as the workers’
organisations to the question of par-
ticipation Jt does somewhat seem
odd to the uninitiated, but you know
that the management 15 very anxious
that any workers’ participation 1n
management should not lead to the
erosion of managerml prerogative.
In the same way, thc representatives
of trade unions, arc keen that the
workers’ participation 1n management
should nol lead to the attenuation of
the rights of collective bargaining.
Now, therefore, you have to find an
intervening area. While fully respect-
ing the rights of collective bargaining
and preventing jnroads into the area
of collective bargaining; yet, to find
the area in which there can be parti-
cipation in the function of manage-
ment js a thing on which you have to
spend gome time. And that is why
this Committee which s a tripartite
committee consisting of the represen-
tatives of trade unions, employers as
well ag the Government and the pub-
lic sector undertakings, spent some
time—two months—which is a long
period of time to work out the de-
tails of the machinery for participa-
tion, the method of election to which
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again there was some reference made
from the other side, the method of
selecting the representatives of labour,
of the employees, who will work on
these different organs of partipative
management. Madam, this report
also will be before us very soon.

On the question of consumer price
index, the hon. Member has believe
in workers' participation. . .

SHRI 0.V ALAGESAN (Arko-
nam): Madam, on the question of
workers' participation in equity, does
he say something?

SHRI RAVINDRA VARMA: Most
certainly I am always very ready
to answer my good friend. In fact,
the role should be reversed. I am
more to learn from him than he has
to learn from me. And I do not know
whether he believes in workers’ par-
ticipation in equity. But that does
not affect my answer.

SHRI O. V. ALAGESAN: Kindly
don’t doubt my sincerity. I do be-
lieve in it.

MR CHAIRMAN: I don’t think
he doubts your sincerity. He has al-
ready called you a good friend.

SHRI RAVINDRA VARMA: Ma-
dam, I did not say either that he be-
lileved or he did not believe. It is
one of the many conundrums when
the hon. Member sits on the opposite
side.

As for participation i equity, 1
shall ignore this crossing of the floor
for the time being. I hope it is not
defection.

Madam. on this question of parti-
cipation in equity, there are two
views. If it is a question of campul-
sion to participate jn equity or if any
part of emoluments or other income
that accrues to workers, or should
accrue to workers, is to be given in
the shape of participation in equity,
there i3 a feeling that one should be
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carcful that this does not lead to in-
vestment in something which may
turn out to be a loss. I am sure the
hon. Member as well as the other
Members of the House understand
what I mean and it ig not necessary
for me to cxpatiate on this especially
in view of lack of time.

Now, Madam, I shall
question of victimisation.

SHRI DINEN BHATTACHARYA
(Secrampore): What about the Com-
mitiee on Price Index?

SHRI RAVINDRA VARMA: I was
on that, perhaps. I am sorry, he
headed off the Board. Madam, you
are very familiar with the Consumer
Price Index Committee, as you are
with all other committees. This Com-
mittee worked under the chairman-
ship of a very distingwshed pro-
fessor, Prof, Rath, and included such
distinguished luminaries as Comrade
Parvathi Krishnan, a Member of Par-
liament, ung this Commititee has con-
cluded its labours and submitted its
report which is under examination by
the Government at the moment and
as soon as its study is completed, it
will be made available to the House.

go to the

I said that I would go to the ques-
tion of victimisation to which my
hon. friend, Comrade. ...

MR. ('HAIRMAN: You are swinging
between ‘Madam’ and ‘Comrade’.

SHRI RAVINDRA VARMA: These
are both qualities which are co-exist-
ing and you can't escape from one or
the other.

MR. CHAIRMAN: Much to the dis-
comflture of Dr. Subramaniam Swamy.

SHRI RAVINDRA VARMA: I dont
think, Madam, that he would eilher
desire or accomplish a change.

MR. CHAIRMAN: I was only worried
about the discomfiture of Dr. Subra-
maniam Swamy.
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SHRI RAVINDRA VARMA: He can
conceal any discomfiture with a smule.

Going back to victimisation, I refer-
red, Madam, to the circular we had
1ssued and the Government not ouly
declared its policy that there should
be reinstatement, but it also wanted
that full pay should be paid for tne
period of the break in service and also
that there should be protection of ihe
promotion prospects of the person. We
set up a special cell in the Ministry
here to follow up these cases. But
unfortunately I have to say that
many of the States the progress has
been very slow. 1,669 out of 5,765
people affected have been reinstated
which 15 a very poor number. We are
not complacent in this matter. We
regret that further progress has not
been made, in spite of our repeated
efforts; and at the moment, Madam, 1
can say that we are in touch with ihe
Governments of the States which are
particularly concerned in this regard,
to ensure that there is reinstatement
as well as that other benefits are made
available to them.

SHRIMATI AHILYA P. RANGNE-
KAR (Bombay North-Central): What
about Central audit and accounis de-
partment?

SHRI RAVINDRA VARMA: I have
made a note of this. I will not replv
to each and every point; but I will
make a note of them. I would 2o
look to another aspect of the bill ‘nat
we would like to bring before Parlia-
ment, You are aware, Madam, that
there has recently been a very impor-
tant judgement of the Supreme Court
on the question of definition of ‘indus-
try’. Apart from the import and
implications of this definition of ‘in-
dustry’ to which the Supreme Court
judgement referred, there have also
been demands from many sections
of the employeeg who are not covered
by the existing Industrial Disputes Act.
We are, therefore, very seriously thing-
ing of having some provisions or some
legislation which will ensure job
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security for even these who are .ot
to-day under the coverage of the Indus-
trial Disputes Act.

I would now turn to the question of
lock-outs. I have alreay referreq to
the increasing incidence of lock-outs.
My good friend and esteemed col-
league, Mr, Chitta Basu often
refers to the fact that some of these
lock-outs are disguised cases of lay-
offs or closure. And I am sure there
are many hon, Members who would
agree with him that there are such
cases. It is also true that of late, there
has been a demand that Chapter 5B
which was introduced during the
Emergency prescribing the prior ap-
proval of the appropriate Governmeni
in cases of lay-offs, retrenchment and
closure should be withdrawn. There
are demands that this should be with-
drawn. Now, in the light of the in-
crease in the incidence of lock-outs,
and the manner in which lock-outs ar2
being employed, such a demand be-
comes a demand that may not contr-
hute to the reduction 1in problems
raised by stoppages of work. 1 am
using phrases different from what my
hon. friends would use. As far as we
are concerned, we are keen that the
legislation that we introduce as well
as the machinery that we provide
should assure workers of employment
security. It should assure them of
economic security, in the sense of a
minimum wage or minimum wages;
and the level of the wages being pro-
tected against erosion, that there must
be a provision for profit-sharing and
that there must be social security and
safety against hazards and accidents.
1t may not be possible for me, in the
limited time at my disposal, to deal
with all aspects of questions like safety
and social security. My distinguished
colleagues who intervened in the de-
bate, have already referred to the
different aspects of the question of
special security; but, with your per-
nussion, 1 would like to deal with the
question ot safety, which is also an
important question.

The question of safety in the places
of work, is one of most paramount con-
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cern to this Government. Therefore,
we refer not only to the question of
safety in coal mines and other mines,
but to safety in all places of work. One
has to take an integrated view of the
problem of safety. An unsafe place
15 no place to work. It would not con-
tribute to health, or safety or produc-
tivity—or to eliciting the best from the
workmen.

For the moment I will start with
coal mines. The number of fatal acct-
dents has been  approximately the
same, but the number of fatalities in
the last year has shown a marked
dechine. The House would be happy
to hear that from 246 1t has fallen to
230, a reduction of 66. Of course, we
should not have even a single fatality,
but an improvement from 296 to 230
18 a marked improvement, deflnitely.
And the death rate per thousand em-
ployees has fallen {rom 0.57 to 0.44 in
coal, from 0.38 to 0.33 1n non-coal and
from 2.83 to 2.33 in all put together.
I must here point out that, unfortun-
ately in spite of improvement in many
collieries, the Singareni collieries has
shown marked increase in the number
of acaidents. In fact the number there
1s four times the all India average,
and we are therefore paying special
attention to improve the conditions of
safety there.

Madam, as you are aware, soon after
our Government took charge, we called
a Safety Conference in which the
worke:s' representatives were also
associated, revived the Mines' Safety
Review Committee with increased re-
presentation for workers’ organisa-
tions and took steps to upgrade the
level of admirustrative supervision and
responsibility for safety and to streng-
then the Directorate-General of Mines
Safety, to fill yp the posts that were
vacant so that the number of inspec-
tions may be increased and measures
were taken to attract and retain staff
of efficient competence in the Director-
ate-General of Mines Safety and to
ensure that they are of appropriate
administrative levels to deal with the
nationalised coal flelds.
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MR CHAIRMAN Did you 1mple-
ment the recommendations of this

Commuttee you are referring to”

SHRI RAVINDRA VARMA  There
1s a quarterly meeting of this Com-
mittee which monitors the implemen-
tation of these reporis

As fai as other industries are con
cerned you are well awdre of the work
that is done by the Director-General
of Factories (Advice Service and
Labour) Institute 1 hope I had the
time to describe the work of this
Directorate-General at length I would
wish that the hon Members should
particularly take interest in this field
and visit the office and the laboratories
of the Directorate-General of FASLI
for short in Bombiy to sec that the
woik that 1s being done for safety to
produce inexpensive implements that
can be used 1nexpensive protective de-
vices that can be used tor eyes for
the respiratory system for ear drums
etc so that at all the places the hazards
that our workers face fo1 their health
and their safetv can be reduced For
lack of time 1 ghall not go into these
details but I do hope that the hon
Members of this House would take
interest 1n this fleld of activity will
sometimes acquaint themselves with
the work that i1s being done 1in this
sphere

SHRI DINEN BIATTACIHARYA
You have to arrange our trip to that
place

SHRI RAVINDRA VARMA That
will be done

1 shall go to the guestion of some
other special areas of labour I shall
begin with plantation labour to which
my hon friend Shr1 Purna Sinha
referred I find that even my taking
his name does not make him lsten
to me He spoke at length about the
plight of plantation labour and said
that unfortunately the Report has
devoted only ten lLines to the question
of plantation labour I would hke to
submit to the House that the number

APRIL 17, 1978

M of Labour 384

of lIines does not in any way reflect
our interest in the question of planta-
tion labour 1 know my hon friend
does considerable work among planta
tion labour and he 1s quite familiar
with their problems He rased the
question of the land-man ratio and
pointed out the fact that the number
of people employed in plantations has
fallen You yourself madam, are well
aware of this problem I do not think
that this question of the land-man ratio
15 one that can be tackled only by the
Labour Ministry There are many as-
pects of the question including the
economic aspect of it the effect on
productivity and what not but the
mamn question relates to wages and
the statutory provisions regarding
housing water supply medical benefits
etc Here I must tell my hon {friend
that I am accepling the suggestion
that he made and we are going to set
up a special cell to monitor the imple-
mentation of the statutory provisions
As 1t 15 you are aware that some of
these provisions are more satisfactorily
implemented in the south than in the
northeast and east If I am not mis-
taken you madam have had oppor
tunities to visit some of these planta-
tions and so you will bear out the
truth of what I say in this regard
though you are not supposed to speak
trom there

I shall now turn to agricultural
labour As I said earlier we had con-
vened a special meeting in this regard
to deal with the problems of agricul-
tural labour There are problems to
which many hon friends opposite as
well ag on this side have referred My
distinguished friend who has just come
and taken his seat, Mr Shastri on
many occasions has referred to thus
problem so0 also my good friend Mr
Lakkappa whom I shall not fail to
mention whose example I shall follow
and never faill to take ms name in
season and out of geason The pro-
blem mainly 1s not only one of having
statutory mimima in wages You can
easily put mmimum wages on the
statute book but 1t 18 very difficult
sometimes to put them in the pockets
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of the workers in the fleld. Unless the
machinery to implement the minimum
wages is efficient, unless it is ubiquit-
ous in its presence and efficient in
implementation, and unless the efforts
made through legislation and the ad-
ministrative machinery are bolstered
by organisation of workers, minimum
wages or the passing of legislation on
minimum wageg by itself cannot solve
the problem of our agricultural labour.
You are well aware that our Govern-
ment has ratified the 1LL.O Conven-
tion on rural workers. We, therefore.
hope that the Government will be able
to play 1ts part in helping all those
who want to promote the formation of
organisations of rural workers. We
alse hope that it will be possible for
us to orient workers' education as well
as tfraining towards our rural workers
and extend the benefits of social sec-
urity to agricultural workers and sea-

sonally employed workers in a phased
manner.

Now 1 shall refer very briefly to
the question of bonded labour because
1 am running out of time, and we are
on the border of dealing with inter-
national matters. On the question of

honded labour, my distinguished
colleague Mr. Larang Sai, ex-
plained the action that we gre

taking and pointed out the difficulties
in making progress unless we have a
method for identifying bonded labour
and freeing them and rehabilitating
them. In the past, the programmes
that were adopted for rehabilitation
of bonded labour were within the
framework of the existing plans, there
were no special provisions. We have
begun with a modest token provision
of Ru, 1 crore, which is nothing at 11
when we want to deal with the ques-
tion of bonded labour in all its rami-
fleations, but I mention this only to
point out ihe fact that we are aware
of the need to devote special attention
to the guestion of bonded labour.

Now I shall turn to another ques-
tion, that of women. I am not suggest-
ing that we turn from one problem to

602 L5138

CHAITRA 27, 1900 (SAKA)

Min. of Lobowr ‘3o

the other, from bonded labour to
women.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): Both are in bondage!

SHRI RAVINDRA VARMA: My
distinguished colleague seems to think
that both are in bondage. I am more
concerned with releasing them from

tondage than characterising one way
r the other.

16.00 hrs,

My distinguished and hon. friend
Shrimati Mrinal Gore, who is not here
unfortunately, referred to the question
of women and to the working group
that has been set up on the guestion
of employment of women. This is a
very major question and it has to be
tackled at various points. We have
special responsibility for the Equal
Remuneration Act. I do not want to
deal with the various aspects of this
quesifon but the provisions of the Act
have been extended to almost all sec-
tors of employment, almost 23 sectors
of employment. One or two remain
and in these sectors also the Act will
be made applicable very shortly. I
have impressed upon the State Gov-
ernments the need for effective em-
ployment and to see that the neces-
sary authorities are appointed in terms
of the Act and the advisory bodies
visualised in the Act are set up. At
the central level too, we are setting up
a central advisory committee and also
setting up a non-statutory advisory
committee to advise the Central Gov-
ernment on all matters relating to
equal remuneration, problems of em-
ployment of women and also to deal
with the recommendations that may
come from the working group on the
employment of women. We also pro-
pose to convene a conference of the
representatives of the State Govern-
ments employers’ organisations, work-
ers' organisations and voluntary orga-
nisations of women to take stock of
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the situation and to see how we can
contribute to the full implementation
of the Equal Remuneration Act as well
as other schemes necessary for employ-
ment and the kind of employment in
which women can have preference.
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I wish I could deal with the ques-
tion of mugrant labour. My good
friend, Mr. Mohan Lein referred {o
the question of migrant labour and
particularly dadan labour. I am refer-
ring the need for i1mmediate action in
this regard. If I had the time I would
have liked to describe to you and the
House the harrowing conditions in
which migrant labour work, how they
are recruited by Sardars without pay
ing any money to them, how wages
are not paid, how there i1s no restric-
tion on the hours of work, how they
are huddled together like cattle in
tin-sheds in places where the tempera-
ture is sub-zero and how no kind of
emoluments 1s paid to them directiy,
but unfortunately, I have no time to
go into these things. But I would like
to point out that as a result of the
enquines that have been made and the
discussions that have taken place, we
have decided to introduce a legislation
in this regard which will particularly
provide for regular payment of wages
that are already agreed to, provision
of suitable conditions of work for the
migrant workers taking into account
the fixt that the migrant worker had
migralid from a different State with
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different environmental conditions to
take care of the need for providing
protective clothing, etc., supply of free
medical facility for the migrant work-
ers, grant of option to the migrant
worker to raise a claim either at the
place where he is emploved or the
State to which he belongs and provi.
sion hy the home State of legal aid
free of charge to the migrant workers.
These will be some of the major pro-
visions 1n the Bill that we hope to
introduce for the protection of migrant
workers, otherwise known ag dadan
labour.

Now, 1 furn to the question of em-
ployment exchanges and overseas em-
ployments to which some reference
was made by my gooed lnend Mr.
Lakkappa....

SHR! K. LAKKAPPA:
bemng sold out

Man-power

SHRI RAVINDRA VARMA He was
rather concerned about the sale of
flesh. Those who have more to sell
should be more concerned I do not
know whether I have more or the hon
Member has more.

\

As far as employment exchanges are
concerned, a number of factors have
been brought to the attention of the
House in the course of the Question
Hour by my good friend Mr Lakkappa
ag well as by many other hon. Mem
bers, A question was raised about the
number of placements being inade-
quate. A part of the reason for the
fall in the number of placements 1s
the fact that a number of vacancies
are not heing notificd to employment
oxchanges now as a result of the setting
up of the Staff Selection Boards in
various States and the Staff Selection
(‘ommission at the Centre. The House
15 pware that the Government has
recently set up a committee to go into
all the complaints that have been
made about the employment exchanges
to see how the employment exchanges
can be made more effective and how
the practices and laws in certain States
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which make it difficult for some peo-
ple to register themselves or to be
placed from the register can be dealt
with.

I shall now pass on to the overseas
employments to which my hon. friend,
Mr. Sudheeran made a reference. I
think, Mr. Lakkappa also made a re-
ference to it. So did some other Mem-
bers of the Iouse. Here, we are
concerned with the deployment of

skilled, semi-skilled and unskilled
labour in foreign countries. I think,
it is a good curtain raiser for the

debate that is going to follow. We are
cencerned with the full utilisation of
the opportunities for employment in
these arvas and, at the same time, I
am sure, the House will agree that the
Government should be concerned with
the protection of interests of our work-
ers who are deployed in these areas,
the conditions of recruitment, the
living conditions and the conditions
under which they work in these foreign
countries. It is this concern which
has made the Government to decide
that recruitment for deployment of
persons abroad should be through
agencies that are registered.

We are taking steps to strengthen
the overseas employment cell to deal
with the various aspects and the ques-
tions that have been raised and the
committee that has been appointed will
also consider whether it is necessary
for us to have some kind of supporting
personnel either in our Embassies in
the form of Labour Attaches or wel~
fare officers attached to the number
of people who are deployed from our
country in foreign countries.

I shall now refer to a few more
points before I conclude lest it be
said that I did not deal with them.
One is the question about the neces-
sity of a wage policy. There can be
na two opinions on this score. There
must be a national wage policy. The
Janata Party and this Government are
commifted to the formulation of a
unational wages, incomes and  prices
policy. In this context, many refer-
ences were made to Mr. Bhootha-
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lingam and his committee. 1 do not
say that many encomiums were paid
to the committee but many references
were made to the committee. My
good esteemed friend, Mr. Chitta Basu
in his stentorian manner of delivery
upbraided me and said that I was
retrealing and he almost made it look
as if I was Wavell—for a moment I
did feel for my eye. I know, my good
friend does not mean that I am re-
treating. He is more interested in
cautioning me against being compelled
to retreat. And I should not take any
umbrage at the caution that he gave
‘me, because nobody goes up to a bold
cautioning about danger or pull the
sacks and kicks at the Board out in
ire or anger. I therefore understand
the spirit in which my hon. friend has
cautioned me against forces that may
compel a retreat from the position that
we have taken. I can assure him that
as far as I am concerned and this Gov-
ernment is concerned, there will be no
such refreat.

Now, on this question of the Bootha-
lingam Committee, my distinguished
colleague, the Finance Minister, has
made it very clear that this is a study
group and this study group will for-
mulate its recommendations which the
Government would consider. . It is very
wrong to think that this group has
been appointed with a view f{o engender
some kthd of wage freeze. I am afraid,
thig is looking for 5 serpent in g rope;
it is not the rope; it is the shadow of
a rope; it is a figment of imagination.

SHRI CHITTA BASU: You have al-
rfeady issued a directive suggesiing
that there should be no wage revision.

SHRI RAVINDRA VARMA: This is
a imis-statement.

SHRI CHITTA BASU: You please
clarify it.

SHRI RAVINDRA VARMA: This cir-
cular was quoted, I think, by Mr.
Rajan, the other day. It was quoted
by my distinguished colleague and
friend the other day. It does not say
that there should be a wage freeze;
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it only says that in areas where there
are high incomes, there must be a
reference to the Finance Ministry and
the Finance Ministry's approval must
he obtamned. It your idea is to have
some kind of a uniformity—without
uniformity, there cannot be a wage
policy—then 1t is a caution, as my
Iriend has cautioned fo ensure that
there is no further increase in ris.
parities. Therefore, there is no ques-
tion of a wage freeze, no question of
moratorium, no question of a blanket
ban. These are all apprehensions
which are unfounded apprehensions,
and as my distinguished friend, the
Finance Mnister, has poinfed out, this
croup will consider not only the ques-
tion of wages but of incomes, incomes
of magnets, incomes of executives, all
incomes, and thercfore, 1f is somewhat
outside the field of responsibility of the
I.ahour Ministry.

If 1t was merely a Wage Board or
it was merely concerned with the
wages, the appropriate Ministry to
handle it would have been the Tabour
Ministry. But when it deals with all
mncomes, and prices, I would be making
mroadg into other people’s domain if
I say that this should fall within my
domain while I hold charge of the
Ministry of Lahour.

Another question was about bonus.
This 1s a very fallacious question and
like a dissert, I reserve it for the end
of the menu. Unfortunately or fortun-
ately, this is a question which we have
to 1{ake up in the light of our own over-
all view of incomes of labour, wages, to
which § have referred and this ques-
tion had been discussed in this House
before and in course of a few months,
we will have to come back to the
House on this question. So, there is
no doubt about it. I shall not take
more time of the Housc on this ques-
tion. There is another point which,
if you permit me, I would like to
refer to in conclusion. I should not
take more time because the Minister
of External Affairs is also ready.
Even the comprehensive Industrial
Relations Bill to which several
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Members made a reference, would
consolidate and amend various ex-
isting laws like the Industrial Dis-
putes Act, Trade Unions Act, Indus-
trial Employment Standing Order
Aci, etc. We are thinking of initiat-
ing an exercise for a similar gimpli-
fication and codification of other
labour laws in different flelds like
wages, social security, working con-
ditions and welfare etc. An attempt
would be made to adopt, as far as
possible, a common definition of
terms like wages, employers, work-
men, etc. Today, as you are well
aware, the same term has different
connotations in different laws. This
is not an easy task because each law
has ity own logic and structure.
Even so, we propose to have a look
at this problem and make g serious
attempt in this direction as visualised
by the National Commission on
Labour us well. -

Apart from codification and simpli-
fication of lJaws on these lines, it will
also be necessary to examine the
extent to which it would be possible
to reduce the various registers to
be maintaineq and returns to be
submitted by the employers, parti-
cularly small employers, and the
relevant labour laws. I ghall not
deal with this question at length
But, in conclusion, I would like to
say that, as far as security and
workers’ education are concerned,
my good friend and colleague, Dr.
Ram Kirpal Sinha, the other day
referred to our ideas on the question
of social security, streamlining the
various schemes that we have for
social security, and our ideas about
integration, the possible advantages
that might flow from the integration
of some of these schemes, the possi-
bility of extension of coverage, of
diversification of services, of reduc-
tion of administrative costs, of im-
provement in the conditions of service

of the medical personnel and oppor-
tunities for better career prospects,
of increasing the efficlency of medical
gervices through improving the
quality as well ag the availability
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and variety of druge to which my
hon. friend, Mr. Kachwai, referred
in the course of his speech.

Reference hag ulso been made to
our idea that workers’ education
should be integrated with the national
campaign for adult education “that is
being launched by my colleague in
the Education Ministry. -

1 think that I have tried to cover
most of the main points that were
raised in the course of this debate....

ot gew Wy wogEw@ : qATT A
qIEVE | qEZAT

SHRI RAVINDRA VARMA: This
is a part of the question of compre-
hensive legislation.  Surely I can
assure the hon, Member that there will
be a suggestion, which will fully meet
his point of view, in the Bill that will
be brought before the House.

If I have not dealt with all the
other questiong that were raised, it is
nof because I do not think that they
are important. They are very impor-
tant; I shall consider all of them, and
in the course of the next few months,
T Jhal] try to accept and implement as
many of them as can possibly be
accepted.

Once again, 1 would like to thank
you ang the hon. Members who have
participated in the debate, and I hope
that the House will be gracious
enough fo pass the Demands for
Grants of the Ministry.
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MR. CHAIRMAN: Before I put
the Cut Motions moved to the Demands
for Grants of the Ministry of Labour
to the vote of the House, I would like
to know whether any Member is with-
drawing his Cut Motion....

SHRY PURNA SINHA (Tezpur): I
want to withdraw the Cut Motions
standing in my name.

Cut Motiong Nos. 2 and 3 were, by
leqve, withdrawn.

MR. CHAIRMAN: I shall now put
all the other Cut Motions together to
the vote of the House,

Cut Motions Nos. 1 and 4 to 31 were
put and negatived,

MR. CHAIMAN: I shal} now put
the Demands for Grants to the vote of
the House. The question is:

“That the respective sums not ex-
ceeding the amounts on Revenue
Account and Capital Account shown
in the fouth column of the Order
Paper be granted to the President
out of the Consolidated Fund of
India to complete the sums neces-
sary to defray the charge that will
come in course of payment during
the year ending the 381st day of
March, 1978, in respect of the heads
of demands entereq in the second
column thereof against Demand:
Nos. 65 and B6 relating to the Minis-
try of Labour.”

The motion was adopted,

Demands for Grants, 1978-78 in respect of the Ministry of Labour voted by

Lok Sabha.
l\{o' of Name of Demand Amount of Demand for Amount of Demand for
*mand t on account voted Grant voted by the
by the House on 16-3-1978 House
1 2 3 4
Revenue Capital Revenue ‘api
MINISTRY OF LABOUR RBE R:.n ue (‘aﬁl!t.. !

65 Minietry of Labour |, .
66 Labour and Employment .

13,68,000 .
11,50,66,000 1,160,000

68,39,000 .

57.53,38,000 8,00,000




